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[MR. SPEAKER]

unintentionally and without any mo-
“tive and we sincerely regret if this
has glven offence to the Hon'ble

Member.
* . "

In view of the explanation and regret
expressed by the Resident Editor of the
Northern India Patrika Allahabad, If the
House agrees, the matter may be closed.

SEVERAL HON, MEMBERS ; Yes,

SHRI JYOTIRMOY BASU : (Dla-
mend Harbour) : Does the editor of the
paper, Shrl Tushar Kan'l Ghosh publish his
apology Io his paper ?

MR. SPEAKER : Now, when this (s
sent to the House, It Is as good an apology.

SHRI JYOTIRMOY BASU: 1 am
secking your guidance In the matter, Would
you kindly send & directive to Shrl Tushar
Kantl Ghosh, who is the editor of this
paper, to publish it ?

MR. SPEAKER 1
if It can be possible.
the Table,

I shall look Into It
Now, Papers laid on

12.32 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS, ETC. OF NATIONAL
PROJECTS CONSTRUTIOCN COR-
PORATION LTD., NEW DELHI

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO)1 I beg
to lay on the Table a copy each of the
following papers under sub-section (1) of
sectlon 619A of the Companies Act, 1956 : —

(1) Review (Hindl and English
verslons) by the Government on
the working of the WNatlonal
Projscts Construction Corpora-
tion Limited, New Delhl, for the
year 1968-69,

(2) Annual Report of the Natlonal
Projects Construction Corpora-
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tion Limited, New Delbi, for the
year 1968.69 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.
[Placed in Library. See
No, LT-3483/70]

12.33 hrs.
MESSAGE FROM RAJYA SABHA.

SECRETARY 1 S8ir, [ have to report
the following message recelved from the
Secretary of Rajya Sabha (—

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Ceonduct of
Business in the Rajya Sabha, I am
directed to return herewlth the Fi-
nance Bill, 1970, which was passed by
the Lok Sabha at its sitting held on
the 6th May, 1970, and transmitted
to the Rajya Sabha for its recom-
mendations and to siate that this
House has no recommendations to
make to the Lok Sabha In regard to
the said Bill.™

12.34 brs

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

AuronoMous DisTricT
SIXTY-THIRD REPORT

SHRI G.G. SWELL : I beg to present
the Sixty-third Report of the Committee
on Private Members' Bllls and Resolutlons.

THE MINISTER OF
SOCIAL WELFARE
MENON) : rose—

LAW AND
(SHRI GOVINDA

SHRI KANWAR LAL GUPTA
(D:lhi Sadar): Sir, I riseon & point
of order on this particular 1tem,

MR, SPEAKER 1 Let him first make
his statement. Unless he comes out with a
statement, how can there be & polnt order ?
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ot waT w g qemm wakg, ¥
cardz Wi e SO wpr g &1l
& wedz qv,, (aEwd)... @AEE AIG
FE A vt Y 93 @war 3 F S
war g1 ¥aq @rgw ¥ A AU
FI5Z HIF AT § |

SHRI 8. M. BANFRIJEE (Kanpur)1
On item No, 5 I want to say something,

MR. SPEAKER ;

over,

That |Is already

SHR1 S. M, BANERJEE:1 It is not
over, Kindly hear me, It is a very
important matter.

MR, SPEAKER : What Is ft ?

SHRI S. M. BANERIJEE: Sir, you
allowed Shrl Madhu Limaye to make a
statement under 377 regording the Bill
demanding abolition of certain privileges
enjoyed by the 1.C.S, officers that day.
After a prolonged discussion, he got the
support from all parties, And cven the
Law Minisier who s now here did not
object to the reference of it to the Rules
Commitcee, Now the entire thing has
gone 10 the Rules Committce as to wheiher
a simple majority {s needed or an absolute
majority Is nccded. That §s the matter
sent to them, I would only request that
since this particular session is coming to an
end on the 20th and since on the 18th, the
Bill to abolish the privy purses fs being
fotroduced In this House, you will kindly
sce that the Rules Committee sends back
that case to the House carly so that we are
able 1o Introduce this Bill,

SHRI RANGA (Srikakulam) : 1 have
already sent you a letter protesting agalnst
this proposed procedure, [ request through
you that the Rules Committee should not
sgree (o the suggestion that has been made
by my hon. friends that {t shou!d be made
much more easy than It has become now
for the constitutional amendments to be
fntroduced and to get them passed, We
are very strongly opposed to any change
that is belog made In the Rules of
Procedure which we have already got.
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SHRI S. M. BANERJEE: Hisisa
single volce,
SHRI RANGA : If mine is a single

volce, then my hon, frlend’s is much more
single.

SHRI 8. K. TAPURIAH (Pall) : It Is
not a single voice, because he is representing
the Members of our Parly.

SHRI RANGA :
volce,. I am
here,

st wy fomd (3'97) : weaw ag)ea,
3q fz7 01 ft & 2@ ¥ gEen ) dlo ¥o
27 arza § S o gardy Al ©) g
& qe1q war 91 ¥ 7g amen frgw afafa
¥ wrar sofge, afwa <or qrEgw woA) s@w
g @ % § | T9F AU w1 I agh
21 3fwa g faaw afafa ) Gaar son
2 dfama Y Ul & gwrw § ) oqEd
feaY #Y g=ar Y f& g oot arw § av
g0 @ §, sa% qare Ad § o &Y g
wifa® qarw Iarar § ol v fag &%
#ror €1 quAr U Al §wed) @gw &
arq faar § 1 faaw afafe @ Feg ok
w2 3t o dfeara & ggare sfwar HA

wifzy 3d sfwar &) a®13 w1 w17 )
gaar & g% fAdzq s g

Mine is not a single
representing  my  party

MR. SPEAKER : This Is a very tlck-
Nsh tssue, [ have already discussed it with
hon, Members. [ saw the bickground of
It. Everything was declded in consuliation
with the Attorney-G:neral at that time, |
was not in & posistion 10 say, unless the
Rules Comunittce considered It as to what
should be the revised procedure, if It could
be possible at all. But we :thall lay the
whole opinlon of the Atiorney-General
before the Rules Commitice again and the
background alto, But on my own, 1 do
think that 1 should do it, unless advised by
the Rules Committee otherwise, because
previously it was done by the Rules Commli:.
tee on the advise of the Attorney-General,
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So, both the views, the view of Shrl Ranga
and also that of Shrl S, M. Banerjee will be
conveyed to them; they are welcome to come
there and convey thelr views pesrsonally to
the Rules Committee, Anybody who fs
concerned with It may com: and present
his views,

SHRI MADHU LIMAYE: Very
good,
SHRI 8, M, BANERJEE: We thank

you for this,

MR. SPEAKER : The meeting will
be held before the 18th Instant anyway,

12.37 hrs.

CORRECTION OF ANSWER TO
8. Q, NO. 1413 RE : REFORM
IN MUSLIM PERSONAL
LAW

SHRI KANWAR LAL GUPTA (Delhl
Sadar) : Will you permit me to raise my
polnt of order now ?

MR. SPEAKER 1 Yes, what s his
point of order? The statement has not
yet come,

ot go %o W (®igHw) :  weam
Az, T ¥ 7Y Az Fw WK
#8931 wwa § ? e2ede Y snar Ad

off Wt OTw TA: W9 F AR
7gf 8, fw 22z fraal & garfes anwr
e A qH I Har § |

eqey wEgRw, W1 wwdz it e
fafreztage A ¥ E......

MR, SPEAKER : It may be clrculat-
ed, but It Is not considered as made
unless It is actually made in the House,

oft Wac o g A T I N
og® Rz ¥ ¥ Qfag, ey g& -
w7 diforoar )

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
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Answer to S. Q. 200

MENON) : Mr. Speaker,
amswering  supplementarles to Starred
Question No. 141} on 5th May, 1970,
Sbri Kanwar Lal Gupta made a sugges-
tion to constitute a Commission on behalfl
of the Government to conslder reforms in
the Muslim Personal Law with Shrl M.
Hidayatullah, Chlef Justice of India, as
Chalrman. | made the remark In reply
that the Hon'ble Member has made a good
suggestion, The words “1 will aecept It”
appearing thereafter In the proceedings of
the day should read *‘I will examine It
This fs further clarlfied by Shri Kanwar
Lal Gupta when he subsequently stated 1
“I am glad that at least he bhas agreed to
examine my suggestion,”

Sir, While

sl waT ®® A q9E "Ry,
ol wA wgirg A A U faw § ag
ENFT ¥ 17¥/7AA Fo 16 § IqH I
Rargrag fagegrg:
“When a Minister wishes to correct
any Inaccuracy In the {Information
which he has glven in answer to a
starred/short notlce questlon or a
supplementary question or in debate,

the following procedure shall be
followed, namely :—

a7 o5 @ w3 i N Fwdm ad
&1 .. (cmwEw).., g% @9 dfw @
fame | ¥ %gar 9z & s 8 ow admq
famm ANt adE@ s § w1y sww
sfawx ®Q ¥ fag sgr 1 11 a8 a8 s
fFanffas = €21 a1 16 & =
Tigtawa §, I9% aga ug g Mar
W 3g7 adt o arar §, Forad fafrees
grga W1 EITT € AT T ¥ I@ -
799 ®) 3% ¥ € fifaw 31 R
I T WY gAY § gARcT fEgr o,
i€ weiaa aff O @) gwfer T
921 TATT TG § 6 ag WA 16 ¥
dga aff wmr &1

uerur ag § fe s & g
{—se fa wnTfaa §2 —ag A BE-



